
भारत सरकार / Government of India
िव	 म�ंालय / Ministry of Finance

राज�व िवभाग / Department of
Revenue

  

 

 

            
दरूभाष / Telephone: 22560406

फै�स / Fax : 22561445
ईमेल/Email:pcommr7acc-

cuschn@gov.in
�धान आय�ु सीमा शु"क का काया#लय  (िवमानमाल)

OFFICE OF THE PRINCIPAL COMMISSIONER OF CUSTOMS (AIR CARGO)

नवीन सीमाशु"क भवन,िवमान माल प%रसर,मीनमबा�कम,चे(ई,600 016

NEW CUSTOM HOUSE, CHENNAI-VII COMMISSIONERATE,

AIR CARGO COMPLEX, MEENAMBAKKAM, CHENNAI 600 016
F No: CUS/AG/PN/3/2026-A/M                                     िदनांक/ Date: 30-03-2026 

 
साव#जिनक नोिटस/PUBLIC NOTICE No. 09/2026

 
Subject: Ease of Customs Duty Payment - Introduction of Payment Aggregator - Reg

*****
Attention of Importers, Exporters, Customs Brokers and all other stakeholders is invited to
Board Circular No. 13/2026 dated 24.03.2026 regarding Ease of Customs Duty Payment -
Introduction of Payment Aggregator. Various initiatives have been introduced by CBIC in
the recent years for facilitating the Trade by simplification of procedures, introduction of
online facilities and improving transparency, thus leading to reduced time and cost during
import and Export.

 2. One such initiative is Electronic Cash Ledger introduced in April 2023 for seamless
integration with the banks and introduction of deposits for subsequent duty payments. This
has been extended to courier shipments in March 2024. Various facilities are being
continuously added to ease customs duty payment including onboarding of additional banks
for internet banking.

3.1 Taking this initiative forward, ICEGATE e-Payment platform has enabled Payment
aggregator as an authorised mode to facilitate customs duty payment with the following
features:

(a) Credit card or debit card or Unified Payment Interface (UPI) introduced for the
first time for customs duty payment

(b) Internet banking through Payment aggregator mode will now allow payment
through 41 Banks instead of 23 live banks integrated directly.

(c) This payment aggregator option will complement the existing payment modes
such as Internet Banking through authorised banker mode and NEFT/RTGS payment
through RBI.
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3.2 As available in the other authorised modes, the payment aggregator mode also allows
importer to make transaction-wise payment in the platform, wherein the systems shall route
the payment instantaneously through ECL before accounting for duty payment.

 3.3 It is to note that, as specified in the Explanation to Regulation (3) of Customs
(Electronic Cash Ledger) Regulations, 2022, while making deposit through this mode, any
commission, if any payable to the bank in respect of such deposit will be borne by the
person making deposit.

4. Currently ICICI, IOB, SBI and HDFC bank have been onboarded on ICEGATE as
payment aggegators. Subsequently, more banks will be added as and when the testing is
completed with them.

5. Necessary legal changes have also been carried out in Customs (Electronic Cash Ledger)
Regulations, 2022 vide Notification No. 30/2026 dated 24th March, 2026. A user manual
on the Payment Aggregator facility to handhold and onboard users has been uploaded on
the ICEGATE platform (https://www.icegate.gov.in/guidelines/payment-gateway).

6. All the officers are hereby sensitized to handhold the stakeholders for making payment
though the new Payment Aggregator facility.

7. Difficulties, if any, in the implementation of the above Circular may be brought to the
notice of this office.

 
 
 
 

MANJULA DUNDAPPA HOSMANI 
 COMMISSIONER OF CUSTOMS

AIR CARGO COMMISSIONERATE
 

Encl:    1. Circular No. 13/2026 dated 24.03.2026

            2.  Notification No. 30/2026 dated 24th March, 2026

            3.  User manual on the Payment Aggregator facility

To

1. All Additional / Joint /Deputy/Asst. Commissioners, Chennai VII.

2. Appraisers/Superintendents in all Sections, Chennai – VII.

3. All Stake Holders

Copy to:

1. The Principal Chief Commissioner of Customs, Chennai Custom Zone – For kind
information.

2. CHS for placing in the Notice Board.

3. EDI for publishing in the website
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Circular No. 13/2026-Customs

F.No. 44210212017-Cus IV (Pt.)

Govemment of India

Ministry of Finance

Department of Revenue

(Central Board of Indirect Taxes & Customs)

Hall No 16049, Kart\ya Bhavan

New Delhi , 246 March ,2026

To

Alt Principal Chief Commissioners/Chief Commissioners of Customs/Customs (Preventive)

All Principal Chief Commissioners/Chief Commissioners of Customs & Centml Tax

All Principal Commissioners/ Commissioners of Customs/Customs @reventive)

All Principal Director Generals/Dtector Generals under CBIC

Subject: Ease of Customs Duty Payment - Introduction of Payment Aggregator - Reg.

Madam/Sir,

Various initiatives have been introduced by CBIC in the recent years for facilitating the

Trade by simplification of procedures, introduction of online facilities and improving transparency,

thus leading to reduced time and cost during import and Export.

2. One such initiative is Electronic Cash Ledger introduced in April 2023 for seamless integration

with the banks and introduction of deposits for subsequent duty payrnents. This has been extended to

courier shipments in March 2024. Various facilities are being continuously added to ease customs

duty payment including onboarding of additional banks for intemet banking.

3.1 Taking this initiative forward, ICEGATE e-Payment platform has enabled Pa)'ment

aggregator as an authorised mode to facilitate customs duty payment with the following features:

(a) Credit card or debit card or Unified Payment Interface (IIPI) introduced for the first time

for customs duty payment

(b) Intemet banking through Payment aggregator mode will now allow payment tkough 41

Banks instead of23 live banks integrated directly.
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(c) This payment aggregator option will complement the existing palment modes such as

Intemet Banking tkough authorised banker mode and NEFT/RTGS payment through RBI.

3.2 As available in the other authorised modes, the pa).rnent aggregator mode also allows

importer to make transaction-wise palnnent in the platform, wherein the systems shall route the

payment instantaneously tkough ECL before accounting for duty pa),rnent.

3.3 It is to note that, as specified in the Etplanation to Regulation (3) of Customs (Electronic

Cash Ledger) Regulations, 2022, wfule making deposit through this mode, any commission, if any

payable to the bank in respect of such deposit will be bome by the person making deposit.

4. Currently ICICI, IOB, SBI and HDFC bank have been onboarded on ICEGATE as paymenr

aggegator. Subsequently, more banks will be added as and when the testing is completed with them.

5. Necessary legal changes have also been carried out in Customs (Electronic Cash Ledger)

Regulations, 2022 vide Notification No. 30/2026 dated 24s March,2026. A user manual on the

Payment Aggregator facility to handhold and onboard users has been uploaded on the ICEGATE

platform (https;//wrvw.icegate.gov.in/guidelines/palment-gateway).

6. This Circular may be given wide publicity by issue of suitable Trade Notice/ Public Notice.

The officers under your jurisdiction may be sensitized to handhold the stakeholders for making

payment though the new Payment Aggregator facility. Difficulties, if any, in the implementation of

the above Circular may be brought to the notice of the Board.

Hindi version follows.

it Panda)

Under Secretary

Customs-fv Section, CBIC

uscus4.dor@gov.in

Yours
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[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY, PART II,

SECTTON 3, SUB-SECTION (ii)l

GOVERNMENT OF INDIA

MINISTRY OF FINANCE

(DEPARTMENT OF REVENUE)

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)

Notifi cation No. 30/2026-Customs (N.T.)

New Delhi, the 24s March,2026

S.O. _(E). - In exercise of the powers conferred by section 157 read with sub-sections (l),

(2) and (3) of section 51A of the Customs Act, 1962 (52 of 1962), the Central Board of

Indirect Taxes and Customs hereby makes the following amendments in the Customs

(Electronic Cash Ledger), Regulations, 2022 narrely: -

l. Short title and commencement - ( I ) These regulations may be called the Customs

(Electronic Cash Ledger) (Amendment) Regulations, 2026.

(2) They shall come into force on the date oftheir publication in the Official Gazette.

2. In the Customs (Electronic Cash Ledger), Regulations, 2022, in' regulation 3, -

(i) in sub-regulation (6), after clause (c), the following clause shall be inserted, namely: -

"(d) through payment aggregator:".,

(ii) in sub-regulation (7), after the words, "other than the internet banking through an

authorised bank", the words " or through payment aggregator" shall be inserted.

lF. No. 4421o2t201 7- Cus. IV(Pt.)l

(Indrajit Panda)

Under Secretary

Note: The principal regulations were published in the Gazette of India, Extraordinary, Part II,

Section 3, Sub-section (i) vrde number G.S.R. 232 (E), dated the 30rh March,2022.
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